
lN THE HIGH COURT OF ANDHRA PRADESH AT AMAR

(SPECIAL ORIGINAL JURISDICTION)

MONDAY, THE THIRTIETH   DAY OF JUNE/
/

TWO THOUSAND AND TWENTY FIVE

/  :PRESENT:
THE HONOURABLE SRI JUSTICE GANNAMANENI RAMAKRISHNA PRASAD  I

WRIT PETITION NO:  12871  OF 2025/

Betwee n :
/Dr.  Lay Kanjibhai  Paghdar,  S/o KanjibhaiPaghdar, Aged 29 years R/o 506, SL

Towers,       Nowroji       Road,       Opp       SBI       Bank,       NovoteI       Up       Road,

Maharanipeta,Visakhapatnann-530002 Visakhapatnam District, AP

...Petitioner

AND

1.   Dr.   NTR   University   of   Health   Sciences,   Having   office   at   Dr.N.T.R
/

University  of  Health  Sciences,   Padavalarevu,   Gunadala,  Vijayawada,

Andhra Pradesh 520004 Rep by its Registrar

2f.  Andhra  Medical  College,  Visakhapatnam,  Having  Office  at  P843  plus

HWX,   Medical   College   Road   King   George   HospI-taI,   Opp.   Collector

Office,  Maharani  Peta, Visakhapatnam, Andhra  Pradesh -530002.  Rep

by its  Principal
/

3.   The State Commissioner for Persons with  Disabilities,  Andhra  Pradesh,

Having      Office     at     74-14-2,      Rajanarendra      Building,      1st     FIoor,:7

Yanamalakuduru  Road,  Krishna  Nagar,  Vijayawada  -  520007,  Andhra

Pradesh/
4.   National  Medical  Commission,  Having  Office a{  Pocket -14,  Sector -8,

L^Iew Delhi -  110077 Rep by its Chairman
5.   The  State  of Andhra  Pradesh,  Rep.by  its  Principal  Secretary,  Health,T^

Medical    and    Family    Welfare    Department,     Having    office    at    5th

BIock,Ground  Floor,  Room  No157,A.P  Secretariat,  Velagapudi,  Guntur``

Dt., Andhra Pradesh -522503



XPJ     /  Dr   Subramanyam,   S/o-Late   Ramamoorthy,   Professor   of   General
surgery,  Government Medical College, Talarisigin Village,  Paderu, Alluri

Sita Rama Raju District i 531077

(R6  is  suo  moto` itinp[eaded  as  per  court  order  dated  30IO6I2025

...Respondents

/
petition  under Artic'[e 226 of the Constitution of India praying that in the

circumstances  stated  in `the  affidavit  filed  therewith,  the  High  Court  may  be

pleased to issue a writ, order or direction more particularly on? the nature of a

writ of Mandamus

a) directing  Respondent N6.  1  - Dr.  NTR University of Health Sciences i

and  Respondent  No.  2  --PrihcipaI,'Andhra  Medical  College,  Visakhapatnam  -

to  issue the  course  completion I-Certificate and  relieve the  Petitioner from the

course, on the completion of 939 vforking days on 22nd May, 2025, in line with

the  postgraduate  Medical  Education  Regulations,  2023  and  declare  that  the

continued   reliance   on   outdated   and   superseded   university   regulations   by

Respondent  No.1,  in  derogati6n  of the  binding  PGMER  2023  framed  undei'

the  National  Medical  Commission  Act,  2019,  is  arbitrary,  i[[egaI,  ultra  vires;'f

and  void,  and  consequently  direct  all  Respondents  to  adhere  strictly  to  thei-

PGMER 2023 for determining cours6 completion criteria

b) Declare that the Petitioh6r is entitled to all academic and professional

fights flowing from successful completion of the M.S.  General  Surgery course,-

i'nc]uding    e[igjbility    to    applyL  fO;    Senior    Residency,    Fel[owshjps,    Super-:I

specialty   courses    (DM/MC-h),I  and    registration   with    NMC/State    Medical`'

Council   on   successful   completion   of   939   working   days   on   22nd      May,'l

2025.Declare  that  the   deniaI' of  reasonable  accommodation   and  failure   {o'-

Protect   the    Petitioner   from  'discrimination,   despite    being    a   person   with

disability,  amounts to a iviolation of Sections 3 and  18 of the Rights of Persons:

wI'th  Disabilities Act,  2016,  and  issue  consequential  directions  to  Respondenfi



No.  3 -  State  commjssl'oner for persons with  Dl'sabI|lltl'es - to take approprI'ate

action under the Act

c)  Issue appropriate dI'rections to  Respondent No.  4 -  National Medical

commlssIOn  -  to  ensure  compllance  by  a"  unlversltles  and  colleges  wlth  th6
r'pGMER  2023,  partlcularly  ln  cases  lnVO[Vlng  persons  wJth  dlsablllty,  and  to

take  necessary  steps  to  prevent  further  vlola[lon  of such  statutory  rlghts  ln

future,-

pet,'tl'on   under   sectI+On    151    df   cpc   I'S   fl'led       praying   that   l|n   the

cJrCumstances  stated  ln  the  affldavJt flled  Jn  Support  of the  petltIOn,  the  Hlgh

court may be pleased {o d,rect the Respondents  No   1  and 2 to ,mmedlately
iISSue   a   provlslonal   course   comp'etIOn   certlflcate   and   release   a"   orlglnaj

academIC   documents   of   the   petltIOner   on   or   before   22-05-2025   upon'

complet[on of 939 worklng days, mln 'lne wlth the blndlng  Postgraduate Medlcai

Educa[lon  Regu'atJOns,  2023,  Pendlng dlsposal of wp  12871  of 2025,  on the

fl'le of the HI'gh Court.

The  pe{jtlon  comI'ng  on for hearl-ng,  upon  perusing the  petjtjon  and the

affldavlt  fIIed   ln   support  thereof  and   upon   hear,ng  the  arguments   of  sRji'

TURAGA SAI SURYA Advocate for the petl{JOner,  and of   M/s   Tata venkata'

srldevl,  Standlng  counsel  For Dr NTR  Unlverslty of Health  sclences,   fior ther

RNeESLPFO=dReEn,tfo: =hlel R e<na^nndA :a_I+-:=ii I :i oU±VeMrSEItDyI COL:,ea=t=ASLC#Hn Ce&S 1 F%::::

WELFARE, forthe RespondentNos2 to 5,   the courfmadethefo«owlng          'Ft

/
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IN THE HIGH COURT OF ANDHRA PRADESH

AT AMARAVATI
(SpecI-aI Original Jurisdiction)

[3328]

MONDAY ,THE   THIRTIETH DAY OF JUNE
TWO THOUSAND AND TWENTY FIVE

PRESENT

THE HONOURABLE SRI JUSTICE GANNAMANENI RAMAKRISHNA

PRASAD

WRIT NO..  1 /2025
Between:

1.DR.  LAY  KANJIBHAI  PAGHDARu  S/O  KANJIBHAIPAGHDAR,  AGED   29
yEARS     R/O  506,   SL  TOWERS,   NOWROJI  ROAD,     OPP  SBI  BANK,
NOVOTEL   UP   ROAD,       MAHARANIPETA,VISAKHAPATNANN-530002
VISAKHAPATNAM  DISTRICT

.HPETITIONER

AND

1.DR  NTR   UNIVERSITY  OF  HEALTH   SCIENCES,   HAVING   OFFICE  AT
DR.N T.R   UNIVERSITY   OF   HEALTH      SCIENCES,   PADAVALAREVU,
GUNADALA,    VIJAYAWADA,  ANDHRA  PRADESH  520004   REP  BY  ITS
REGISTRAR-

2.ANDHRA MEDICAL COLLEGE,  VISAKHAPATNAM.   HAVING OFFICE AT

:%4s3plTPALLTs    HWoXp'p     McEoDLILCEAcLTOCROLLoEFGFFcE:OAMDAHKANRGAN IG EgERTGA=

pv?:ANKcTpAAPLATNAM,    ANDHRA    PRADESH    -   530002.        REP    BY   ITS

3  THE   STATE   COMMISSIONER   FOR   PERSONS   WITH   DISABILITIES,
ANDHRA  PRADESH,  HAVING  OFFICE  AT  74-14-2,     RAJANARENDRA
BUILDING,     1ST    FLOOR,         YANAMALAKUDuRU     ROAD,     KRISHNA
NAGAR,   VIJAYAWADA -520007, ANDHRA PRADESH



2r|

4  NATIONAL  MEDICAL COMMISSION,  HAVING  OFFICE AT POCKET -14,

SECTOR -8,   NEW DELHI -110077   REP BY ITS  CHAIRMAN

5THE    STATE     OF    ANDHRA    PRADESH,     REPBY     ITS     PRINCIPAL
SECRETARY,            HEALTH,      MEDICAL      AND      FAMILY      WELFARE
DEPARTMENT,     HAVING  OFFICE  AT  5TH  BLOCK,GROUND  FLOOR,

ARNODOHMRANpORIA5D7±AsPH _ :2E2C5Ro:TARIAT,VELAGAPUDI,         GUNTUR     DT ,

Counsel for the petitI-Oner.-

1. TURAGA SAI  SURYA

...RESPONDENT(S).I

counsel for the Respondent(s).I

1. GP FOR NED HEALTH AND FAMILY WELFARE

2. Tats venkata srldeVj,Standlng counsel For Dr.NTR  Unjversl|ty of Health
Sciences

The court made the following ORDER.I

Heard  sri T.  Sai  Surya,  learned  counsel for the wrI't Petitioner,  smt.  T V.

sndevl,  !ealrned  s{andlng  Counsel  for the  Respondent  No 1   and  srl  R   Kalyan

chakravarthy,   learned   Government   pleader  for   Medlcal,   Health   and   FamIIy

welfare appear!-ng for the Respondent Mos.2 to 5.

2.  The interim prayer sought by the wrl-I petI-tiOner is as under

l'For a" the reasons stated in the accompanying affldavl't filed ln support of

the  wrlt  Petjtl'on  lt  is  prayed  that  thI'S  Hon'ble  Court  may  be  pleased  to
dlrect  the  Respondents  No    1  and  2  to  Immediately  ISSue  a  provI'SIOnal
course complet'I'On  CertjfI'Cate and release a"  original  academic documents
of the petltloner on or before 22-05-2025 upon comp!et,on of 939 worklng
days,     ln     llne    wlth     the     bindlng     postgraduate     MedI'Cal     EducatIOn
RegulatIOnS,  2023,  pendlng  dlsposal  of the  above  writ  petltlOn  and  pass
such other order or orders as thls Hon'ble court may deem flt and proper
in the cI-rCumstances of the case."

L|!|



g25RE:REf£gEfS

3.  Although  several  facts  are  involved  in  the  Present  Case,  Such  Of those  facts

which   are   necessary  for   considerihg   the   above   mentioned   prayer  are   only

referred to herein.

4.   It  is  the  case  of  the.  Writ  Petitioner  that  he  had   completed   M.S.   General

surgery by availing  reservation  under Persons with  Disabilities (PwD) quota; that

the  writ  petitioner  suffers  from  78%  Locomotor  Disability;  that  on  account  of
llsustained   and   targeted   harassment  by   Dr.   Subramanyan,   Professor  in   the

Department of General  Surgery"  and  on  account Of repeated  discrimination  With

respect  to  the  disability  suffered  by  the  Writ  Petitioner,  the  Writ  Petitioner  got

mentally  affected;   that  the  said   professor  pressurised  the  Writ  Petitioner  to

resign from the course by asserting  that in the opinion  of the  Professor, the Writ

petitioner  is  unf'lt to  pursue  a  surgical  career|,  that  the  Professor  subjected  the

writ  petitioner  to  frequent  medical  fitness  examinat'lons  despite  having  already

been declared medically fit at the time of admission; that the said Professor went

to the extent of addressing  letters to the  principal of the  Institution for conducting

fresh  medical  fitness test solely  in  the case  of the Writ Petitioner;  and  that aS  a

consequence  of  the  unbearable  harassment  meted  out  by  Dr.  Subramanyan,

professor in the Department of General Surgery, the Writ Petitioner took a break

from the course between  December,  2022 and April,  2023 due to severe  mental

distress caused by the hostile environment and continuous harassment and went

away to his native place which is in the State of Gujarat.

5.  It  is  submitted  by  the  learned  Counsel  for  the  Writ  Petitioner  bas'lng  On  the

strength   of  the  averments   made   in  the  Affidavit  filed   in   support  of  the  Writ

petition that when the writ petitioner has  returned  and wanted to formally  rejoin

the  M.S.  General  Surgery  programme,  the  Professor  had  written  a  letter  tO  re-

verify the fitness  of the writ  petitioner,'but since the  leave  of the Writ Petitioner

was approved,  the writ petit|loner was able to  rejoin  the course;  that,  thereafter,/



Dr.  Subramanyan was transferred from Andhra  Medical  College,  Visakhapatnam

on 06.05.2024.

6.  It is submitted by the learned Counsel for the Writ Petitioner that the parents of

the   Writ   Petitioner   have   also   addressed   a   letter   to   the   principal   of   the

Respondent   No.2   College   after  transfer   of  Dr.   Subramanyan;   that  the   writ

Petitioner  has  lodged  a  complaint  to  the  chief  commissioner for  persons  with

Disabilitl|es;  that after rejoining  of M.S.  General  Surgery course  in April,  2023,  the

Writ  Petitioner  has  actively  participated   in  all  clinical  responsibilities  that  were

assigned  to  him;  that  in  order to  compensate  the  time  lost  and  to  demonstrate

the dedication of the Writ Petitioner,  the writ petitioner has worked all weekly off-

days  by  refraining  from  availing  the  weekly  offs  during  the  weekends,I  that  the

transfer of Dr.  Subramanyan  from Andhra  Medical  College,  Visakhapatnam,  had

allowed  and  enabled  the  Writ  Petitioner to  positively focus  his work without fear

or prejudice, thereby enabling him to perform to the best of his capabilities.

7.  lt  is  submitted  by  the  learned  Counsel  for  the  writ  petitioner  that  in  a  three

year Post-graduate course,  total  number of working  days are  1095  days;  that as

Per the  Regulations,  the working days which  are required  in the entire three year

Post-graduate  course  are  939  days;  that  the  post-graduate  medical  graduates

are  permitted  to  avail  20  casual  leaves  per annum  and  five  paid  leaves  as  per

Rule  5.5  of the  Post  Graduate  Medical  Education  Regulations,  2023  (PGMER-

2023); that as per the clarification given in  Rule 5.5,  if the candidate avails leaves

in   excess  of  the  permitted   number  of  days,   his/her  term   of  course  shall  be

extended  by the  same  number of days  to  complete  the  training  period;  that the

Writ  Petitioner  was  absent  for  about  211   days  out  of  939  days;  that  the  Writ

Petitioner has compensated  a  portion  of the  number days absent by working  on

104   Sundays  without  avaI'ling   the   Weekly-Off;   that  the  Writ   Petitioner  is   also

entitled  to  casual  leaves of about 60  days  over a  period  of th\ree years;  that the
I



course got completed  on  o4.05.2025,-that the writ petl'tioner secured 62.38%  jn

the exam,-nation held on 28 02.2025 in  M.S.  General Surgery.

8.  lt js  submitted  by the  learned  counsel  for the  Writ  Petitioner that despite  the

fact that the writ petitioner has  made-up  complete 939  days  I-n  accordance with

the  clarif]'catI-On  to  Rule  5.5  of the  PGMER-2023;  the  Respondent  No.2  College

has declI'ned to issue "Course completion  certifjcate'' jn  order to enable the Writ

petjtlfOner  to  appear  for  the  purpose  of  par{icjpatI'On  I-n  counseling  and  for  seat

allotment and adml-ssl'on to super specialty (DM/M.ch) courses.

9.  It js submitted by the learned counsel for the writ petitioner that at present the

third  round  of counseling  has  commenced  from  23.06.2025  and would  continue

uPtO 07.07.2025 for the NEET Super Specialty course.

10.  I{  is  submitted `by the  learned  counsel  for the  writ  petl'tl'oner that,  jf the  writ

petl'tjoner  js  prevented  from  par{icl-paling  jn  the  third  round  of counseling  (from

23.06.2025  to  07.07.2025),   the  writ  petI-tIOner  WOuld  suffer  irreparable  I-njury,

inasmuch  as  the  wrl't  pe{jtioner  would  be  prevented  from  participating  in  the

counseling for the present academic year.

ll.  The  Andhra  MedICal  College,  Vlsakhapatnam  represented  by  the  prjncjpal

(Respondent No.2) has filed the counter AffidavI-I.   The averments in the counter

Affidavit are to the effect that the writ petitI'Oner lS  not entitled to any  indulgence

so  as  to  enable  hI-m  tO  Participate  in  the  third  round  of counseling  in  the  NEET

Super Specialty Courses.

12.  The facts considered  by this court are already mentioned  hereinabove.   The

above facts would pr,ma+ac,-e indicate that the writ petitioner has completed  his

M.S.  General  Surgery  post-graduate  course  by  securing  62.38%  and  that  the

writ  petitioner  suffers  from  780/o  of  Locomotor  Djsabiljty  which  falls  under  the

category of fBench=mark DisabI-lily aS  Per the  provI|SI|OnS Of Rights of persons wl-th

Disabilitl'es  Act,  -2016  (For  short,  the  Act,  2016)  and  that  he  vI/as  subjected  to



harassment   and
_t,vuy    uy    one    Dr    subramanyan,    professor   ln

?:a: Pbn:EariTmnaennn!ta :fwGa= nt::: lsf= rur;e;a:rfj: m uT:hnedOhfn::ct:a:ri:,u1::u: :a:±:ey atnhla{ Pt:oefessasIOdr : :subramanyan was transferred from Andhra Medlca' co''ege,  vJSakhapatnam on

o6 05 2024  and  that  the  wnt  petlt,oner was  able  to  successfully  complete  the

:nu^s:^r=:# =r: =g eor6y OC5O u2rOS2:4 Oi;;:h: ::srat%eaoSriulna+i: Ioe^f£ :LOa=sku :Fed: ssfcur: l= I nCaOt=opnI ::e; l ti :€subramanyan from o6 05 2024 whlch ls the date of his transfer   The facts would

JndICate  that  the  break  Jn  the  course  by  the  wrlt  petltIOner  was  on  account  of

mental  agony  and  that  the  wrlt  petlt,oner  was  subyected  to  humJ'Iat,on  at  the

behes{ of Dr   subramanyan  and that the saJd  Professor had  sudyected the  wr,I

pet,tloner to several medlcal fltness examlnatJOns wlth a vleW to harass hlm  and

also  to  ensure  that  the  wrlt  Pet,tJOner  would  get  dJSqual,f,ed  from  the   Ms

General surgery course    The facts would also dJSCIOSes that the parents of the

wnt pe{lt,oner have also addressed letters to the Head of the lns{,tut,on fo''owed

by the complaJnt made by the wr,I petltloner aga,nst sn  Dr  subramanyan  after

hls transfer from Andhra MedICa' College,  vlsakhapatnam on o6 05 2024

13   lt fs  the  contentlon  of the  wr,I  pet,I,oner that the  computat,on  of number of

work,ng  days  pl,t  Jn  by  the  wnt  petlt,Oner  had  been  ,ncorrectly  made  by  the

offlclal    Respondents    and    on    account    of   thIS    Incorrect    calcu'atlon,    the

Respondent  No 2  had  decl,ned  to  ,ssue  {tcourse  completlon  certlflcate'J  wlth

respect to the post-graduate course    't JS also submJtted by the learned counsel

f.a:r:I:;IOh^neLe: r:ty Pteht:i I ORneesrp tohnadte:n::::I:::e: ::i:a:e£h= I t^:;r: ::: dth:::ea rnneo: =rooupnes::y
r::cfI:lOenderde qbu: re{: en uRmebsepro no: ewnot :k:no:I \e:::e:: I : i:* agsra tnhteed wWr={rep ent:i:a : :orp : r:lys
fulfll'ed  requJred  number of workJng  days    The attendance of 939 worklng  days

has stoutly been  opposed by the off,c,a'  Respondents    't fs submJtted that 104

sundays  ln  whJCh  the  wrlt  pet,tIOner  had  worked  cannot  be  reckoned  by  the

Respondent  college  for the  purpose  of computat,on  of the  number of workJng-

days.

nlenta'    agony    by



14.  Having  regard  to  the  above facts,  this  Court  is  required  to  examine whether

the Sundays worked  by the Writ Petitioner can  be counted or not.   This Court will

also  have to decide wheth'er the  number of leaves  availed  by the Writ Petitioner

can  be  set  off  against  the  casual  leaves  or  not.    This  Court  will  also  have  to

examine   whether  it   is   sufficient  for  the  Writ   Petitioner  to   have   809/o   of  the

attendance  out  of the  total  number  of working  days.    ln  view  of the  Provisions

contained  in  The  Right of Persons with  Disabilities Act,  2016  (for short the  lAct,

2016')  which  mandates  this  Court  to  examine  the  truth  or  the  otherwise  with

regard  to the allegations  made  by the Writ  Petitioner against  Dr.  Subramanyan,

professor in the  Department of General  Surgery upto the date of his transfer on

06.05.2024.    This  Court  is  also  required  to  examine  whether  the  Respondent

Authorities are  required to  mandatorily adhere to the  provisions  Of the Act,  2016

and  whether  the  allegations  made  by  the  writ  petitioner  would  fall  under  the

Sections  2  (m),  2  (r),  2  (y),  Sections  16,17  in  Chapter-Ill,  and  Chapter-XVl,  of

the Act, 2016.

15.       Having   examined  various  allegations   made   by  the  Writ   Petitioner,   this

Court,   during   the   course   of   hearing   on   19.06.2025,   had   orally   directed   Dr.

K.V.S.M.  Sandhya  Rani,  Principal  of  Respondent  No.2  who  was  present  in  the

Court   to   submit   the   photocopies   of   all   the   complaints   made   against   Dr.

Subramanyan  in  a  sealed  cover  on  the  next  date  of  hearing.    When  this  Writ

petition  was  again  heard  on   19.06.2025,  this  Court  had  enquired  with  the  Ld.

counsel for Respondent No.2 whether the  cop'les of complaints were  brought in

a  sealed-cover  or  not?    The  Counsel  for  Respondent  No.2  had  stated  that  the

Respondent No.2 h'as not been able to send them.

16.       The  facts  in  this  case  would  indicate  th-at  the  allegations  are  Of  Serious

nature and this court is required to examine the same  in terms of the  provisions

of the Act,  2016  as indicated  above.   During  the  pendency of the enqu-lry  by this

court,  the writ  petitioner cannot  be  left-out  high  and  dry,  inasmuch  as the  writ
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petitioner   may   not   be   able   to   participate   in   the   third   round   of  counseling

scheduled   to   take   place  from   23.06.2025   to   07.07.2025.   This   Court   is   also

required   to   examine   whether   any   concession   could   be   given   to   the   writ

petitioner with  regard  to  attendance  jn  terms  of the  provjsI-OnS  Of Act,  2016,  and

also   as   interpreted   by   the   HonJble   Apex   Court   jn   (1)   J«sf,-ce   sq»a»da

P:andare    Foundation  vs.  union  of India  :  (2014)  14  SCC  383,-  (2)  VikashK_umar vs.    uppc  and  ore.:  2O21  (5)  SCC  37O;  (3)    Syed    Bas-hir-uddin

Qadri   Vs.    Nazir Ahmed   shah  :  (2OIO)  3  SCC  6O3;  (4)  Avni  Prakash v:.

N^ati.a:al  T=sting  Agency  (NTA)  and  ors.,   :   (2O23)  2  SCC  286;  and  (5)

Gulshan  Kumar  vs.  Institute  of  Banking  pers;nneI  Selection  and  o;s':

2O25  SCC  Online  223).

17.     During  the  last hearing,  this  court had  directed  the writ petitioner to  have

an  Affldavit filed  by  the  writ  petitl'oner that  he  would  undertake  to  complete  the

requlred   number  of  workI'ng   days  as  per  the   regulations   after  a{tendI'ng   the

counseling   whI-Ch   jS   SCheduled   to   be   closed   from   o8.07.2025   onwards.      ln

pursuance of the said direction,  the wrI't Petitioner had filed swom Affidavit dated

24 06.2025  undertaking  to  complete  a  shortfall  of  12  working  days  as  stated  by

the  official   Respondents  in  their  counter-Affidavit.     The  said  sworn  Affidavl't

dated 24.06.2025 filed by the writ petl'tioner is taken on  record.

18.    Keeping  the above  I'SSueS  in  mind,  this Court deems  it appropriate to  issue

the following  directions:

I.        Dr.  Subramanyan,  professor in the Department of General surgery

is  suo-moto  impieaded  as  Respondent  No.6.     Learned  standing

counsel  appearI'ng  for  Respondent  No.2  is  directed  to  furnish  the

current address and place of work of Dr.  Subramanyan and also his

e-mail  I.D to the  learned  counsel for the writ petitioner and also to

the  Registry.    The  Principal  of Respondent`No.-2  College  sha"  also

/i



inform  Dr.  Subramanyan  about  he  being  suo-moto  impleaded  by

this   Court   as   Respondent   No.6.    Registry   is   directed   to   make

necessary changes in the Cause Title.
I,I.       Learned   Counsel   for  the   Writ   Petitioner   js   directed   to   take   out

urgent personal  notice in  respect of Dr.  Subramanyan,  Professor in

the  Department  of  General  Surgery  within  three  days  from  today

and file proof of receipt of notice within two days thereafter.  Learned

Counsel  for the Writ  Petitioner  is  also  given  liberty to  serve  a  copy

of   notice   through   the   e-mail   of   Dr.    Subramanyan   along   with

scanned  copy  Of the Wrl-t  Petition  and  the  Counter-Affidavit filed  by

the  Respondent  No.2.    For  this  purpose,  the  Respondent  No.2  is

directed to furnish e-mail  I.D of Dr.  Subramanyan.
-,-,-.       Sri  R.  Kalyan  Chakravarthy,  Ld.  Government  Pleader appearing  for

/V.

the  Respondent  No.2  has  now submitted  the  complaints lodged  by

the  students  against  Dr.   Subramanyan   in  a  sealed   cover.     The

same  is taken  on  record.   The  Court Officer is directed  to keep the

sealed  cover  under  safe  custody.    The  Superintendent  of  Police,

Crimes  and  Investigation,  Visakhapatnam  is  directed  to  seize  the

record relating to the correspondence made by Dr. Subramanyan to

the  Principal  of Respondent  No.2  and  also  any  other authority with

a  view  to  subject  the  Writ  Petitioner  for  medical  fitness/medical

examination.   The Superintendent of Police is directed to submit the

entire  record  in  a  sealed  cover to  this  Court through  the  Registrar

(Judicial) within two (02) weeks from today.

Registrar (Judicial)  is  directed  to  communicate  a  copy  of this  Order

to    the    Superintendent    of    Police,     Crimes    and     Investigation,

Visakhapatnam, within two days from today.

/
/7/
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v       The   state    commJSSIOner   for   persons   w,th

pradesh  she" subm,t status  Report on  the mr

Wn-I pet,-I;^n^_  _I   ,

#hr:i pe:{rI,ann,:nr1:ated^ 28 -:;;;;=P(oar: =n7)the COmplaln{ m=de ;;:::vJ      The     pr,ncIPal,      Andhr-au-;ecdPIOcr:Ion ;ho:,ecgoelp'a;n,tsamkahdaepabt:at;e

(Respondent   No 2)   sha''   ,ssue   prov,sIOnaj   course   cor7lp'et,on

certJf,ca{e  ,n  respect  of M s   General  surgery  course  and  also  to

release a" or,g,naj academ,c documents of the wr,t pet,I,oner on or

before o2-o7.2025.

Dr   subramanyan  (newly  ,mpleaded  Respondent No 6)  ls  dJrected

tTOhf: ecocnocuenrtneerdA: loduanv:{Q::i::::;* e:Se : rPoO: dteo :+a ;
T:h^r:_e;r:tnoc::neerde scpoeucntlsveel aiff:I:dI:£Rt:e::I:OSnc;:_a:3tu;n:ca:te the g I st :i-:h-I`S

=o;=p;I I :on :nee re s pectIVe a:I c`l=F uRL=:ptooncdoe:i: ufnolctcha:t{hh :a: i setffoefc{{:::COmpljance.

Ld   counsel  for  the  wr,t  pet,f,oner  ,s  a,reefed  to  take  out  urgent

p::trhs_o§=: anb: ::; : :n :ehsrap e cptr ao:`e;s;vh= I Gi=±.e:±_oe c;em: s ts:a tnaekrefooru : eurrsgoenns
vAth   Dlsab,'JtyJ   Andhra   pradesh   (Respondent  No 3)   wJth,n   three

?La_yS i:om  today  and  file  :::oGfO:i \r=,:^s=p:1I  I

v/./.-

I //-/./.-

/X.

19.

To,

D,'sablljty,    Andhra

_`   l`v..I   Wltnln    three_  .I  *uuc]y  and  f,'e  proof of rece,pt  of not,ce  w,th,n  two  days
thereafter     The  sa,a  Respondent  No 3  she"  fJIe  counter Affldav,I

within two weeks from to;ar;.

List the matter on  14.07.2025.

/I-\            /

sD/-A. Vj¢'Ay4` ,BA`BPCItr i\.-\

Ae®I±J>.tr,`  n  _-_ASSjS
I  ,,TRUECOPY       sEC"ofe' G!sTRAE3

1.    The    Regf-strap    (JudJ-CfaW    Hl-gh    court   of   Andhra    pradesh    aft

Amaravatl-

23-   T:+h:ee ss:apteerlnctoe=melnsts:ofnpe:llfCoerl pC:Ir=nensea::+:nv_est\ga{lon , vISakhapatna-m

3     The  state  comm,ssIOner for  persons  wJth  DISabJ',ty,  Andhra  pradesh,

6Tt: I a I :OaOnraC(hAadnddrreas::he:sr ,:;= J3rRCb:vSaOsdn:SQNb:::hDP^aD:Iy;\: b= ;tdy= r:bn addh r= 5P:aod o=5 : ,

Te'angana (Addressees 2 a 3 by speed post)



4.    The  Registrar,  Dr.  NTR  Uniiversity Of Health  Sciences,  Having  offlCe  at

Dr.N.T.R   University   Of   Health    ScienceS,    PadavalareVu,    Gunadala,

vijayawada, Andhra Pradesh 520004

5.    The  Principal,  Andhra  Medical  College,  Visakhapatnam.  Having  Offlce

at  p843  plus  HWX,  Medical  College  Road  King  George  Hospital,  Opp.

collector  office,   Maharani   Peta,  Visakhapatnam,   Andhra   Pradesh  -

530002.

6.    The State Comm-lSSiOner for Persons With  Disabilities, Andhra Pradesh,

Hav|[ng     Office     at     -74-14-2,     Rajanarendra     Building,      1st          Floor,

yanama[akuduru  Road7  Krishna  Nagar,  Vijayawada  -  520007,  Andhra

pradesh

7.    The Chairman,  National  Medical  Commission,  Hav'lng Office at Pocket -

14, Sector-8,  New Delhi -110077

8.    The     Principal     Secretary,     Health,     Medical    and     Fam|lly    Welfare

Department,   State   of  Andhra   Pradesh,   Hav'Ing   Office   at  5th   Block,

Ground  Floor,  Room  No157,  A.P  Secretariat,  Velagapud'l,  Guntur  Dt.;

Andhra PradeSh -522503 (by Special Messenger)

9.    Dr   Subramanyam,    S/6    Late   RamamoOrthy,    Professor   Of   General

surgery, Government Medical College, Talarisigin Village,  Paderu, Alluri

sita Rama Raju District - 531077  (Addressees 4 to 7 a 9 by RPAD)

10. One CC to  SRI. TURAGA SAI SURYA Advocate [OPUC]

ll. One CC to M/s Tata Venkata Sridevi, Standing Counsel For Dr.NTR

university of Health Sciences Advocate [OPUC]

12. Two CCs to GP FOR MEDICAL  HEALTH & FAMILYWELFARE,  High   -:

court of Andhra Pradesh [OUT]

13. One spare COPY

PSR
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HIGH COURT

GRKP,J

DATED :30/06/2025

NOTE:LIST THE MATTER ON 14.07.2025.

ORDER

WP.No.12871  of 2025

INTERIM  DIRECTION

`*iF-`.  , ,.




